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PREFACE

This Publication contains a brief resume of work done in the
Fourteenth Lok Sabha during the Second Session i.e. from the
5th July to 26th August, 2004.

NEW DELHI; G. C. MALHOTRA,
October, 2004 Secretary-General.

Asvina, 1926 (Saka)

SERVER3/RESUMES/2416LS.P6.5



CONTENTS

PAGE

1. DURATION OF SESSION  . . . . . . . . . . . . . . . . . . . . . . . . 1

2. BILLS

(i) Government Bills  . . . . . . . . . . . . . . . . . . . . . . 2

(ii) Bills referred to Standing Committees  . . . . . . 4

(iii) Private Members' Bills  . . . . . . . . . . . . . . . . . . 5

3. CALLING ATTENTION  . . . . . . . . . . . . . . . . . . . . . . . . . . 9

4. COMMITTEES

(i) Financial Committees  . . . . . . . . . . . . . . . . . . 10

(ii) Standing Committees  . . . . . . . . . . . . . . . . . . 11

(iii) Committees other than Financial and
Standing Committees  . . . . . . . . . . . . . . . . . . 13

5. FINANCIAL BUSINESS

(i) Railway Budget  . . . . . . . . . . . . . . . . . . . . . . . 15

(ii) General Budget  . . . . . . . . . . . . . . . . . . . . . . . 15

6. MOTIONS

(i) Motions under Rules 191 and 342  . . . . . . . . . 19

(ii) Motions under Rule 388 for Suspension of Rules 20

7. OATH OR AFFIRMATION  . . . . . . . . . . . . . . . . . . . . . . . . 22

8. OBITUARY REFERENCES  . . . . . . . . . . . . . . . . . . . . . . . 23

9. PANEL OF CHAIRMEN  . . . . . . . . . . . . . . . . . . . . . . . . . 24

10. PAPERS LAID ON THE TABLE  . . . . . . . . . . . . . . . . . . . . 25

11. PERSONAL EXPLANATIONS UNDER RULE 357  . . . . . . . . . 26

12. PETITIONS  . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . 27

SERVER3/RESUMES/2416LS.P6.5



13. QUESTIONS

(i) Starred  . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . 28

(ii) Short Notice  . . . . . . . . . . . . . . . . . . . . . . . . . . 28

(iii) Unstarred  . . . . . . . . . . . . . . . . . . . . . . . . . . . . 28

(iv) Half-an-Hour discussions arising out of answers
to questions  . . . . . . . . . . . . . . . . . . . . . . . . . . . 29

14. RESOLUTIONS .

(i) Government Resolutions  . . . . . . . . . . . . . . . . . 30

(ii) Private Members' Resolutions  . . . . . . . . . . . . . 31

15. SHORT DURATION DISCUSSION UNDER RULE 193  . . . . . . . 33

16. SPEAKER/DEPUTY SPEAKER/CHAIRMAN

Announcements/Observations/References/Rulings 35

17. STATEMENTS

(i) Statements made/laid by Ministers under
Rule 372  . . . . . . . . . . . . . . . . . . . . . . . . . . . . . 36

(ii) Matters under Rule 377—Position regarding
receipt of replies from Ministers concerned
(as on 29.9.2004)  . . . . . . . . . . . . . . . . . . . . . . 38

(iii) Statements showing time taken owing to
interruptions in the House during Second Session,
14th Lok Sabha  . . . . . . . . . . . . . . . . . . . . . . . . 39

(iv) Statement indicating matters raised after Question
Hour and before taking up of the listed business
and the time taken thereon  . . . . . . . . . . . . . . . 43

18. STATEMENT  SHOWING  TIME  TAKEN  ON  VARIOUS  KINDS  OF

BUSINESS  . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . 44

SERVER3/RESUMES/2416LS.P6.5

PAGE

(ii)



SERVER3/RESUMES/2416LS.P6.5
1

1. DURATION OF SESSION
Date of Commencement : * 5th July, 2004
Date of Adjournment Sine die : ** 26th August, 2004
Date of Prorogation of the House : 30 August, 2004
Total Number of days of Session : 53 days
Number of actual sittings : 24 days
Number of Hours of sittings : 92 hours 29 minutes

* The first sitting commenced with the playing of National An-
them.

** In order to enable the Standing Committees to consider
Demands for Grants, the House was adjourned on 23.7.2004
to meet again on 16.8.2004.
Originally the Session was scheduled to conclude on 3 Sep-
tember, 2004. As the House could not transact the Business
in an orderly manner, the Lok Sabha was adjourned sine-
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SUMMARY

1. Bills pending at the end of last Session Nil
2. Bills introduced 8
3. Bills opposed at introduction stage Nil
4. Bills passed by Rajya Sabha and laid on the Table Nil
5. Bills passed by Rajya Sabha and returned by Lok Sabha Nil

with amendments
6. Bills returned by Rajya Sabha with amendments and Nil

laid on the Table of Lok Sabha
7. Bills passed 6
8. Bills negatived Nil
9. Bills withdrawn Nil

10. Bills—part discussed Nil
11. Motions for adjournment of debate on the Bills adopted Nil
12. Bills referred to Select Committee Nil
13. Bills referred to Joint Committee Nil
14. Bills reported by Select Committee Nil
15. Bills reported by Joint Committee Nil
16. Bills originated in and referred to Joint Committee Nil

by Rajya Sabha in respect of which motion for
concurrence were adopted by Lok Sabha

17. Bills referred to Standing Committees by 6
Chairman/Speaker

18. Bills reported by Standing Committees Nil
19. Bills pending at the end of Second Session of 2

Fourteenth Lok Sabha
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SUMMARY

(PRIVATE MEMBERS' BILLS)

1. Bills pending at the end of the last session NIL

2. Bills introduced 16

3. Bills withdrawn NIL

4. Bills negatived NIL

5. Bills removed from the Register of Pending Bills NIL

6. Bills part-discussed NIL

7. Bills pending at the end of the Session vide para 16
No. 482 of Bulletin-Part II, dated 14-9-2004
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6. MOTIONS

(i) Motions under Rules 191 and 342

SUMMARY

No. of notices received : 101

No. of motions admitted : 15

No. of motions discussed : Nil

No. of discussions completed : Nil

No. of discussions remained part-discussed : Nil

Total time taken : Nil
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* House was adjourned for the day without transacting any business.

8. OBITUARY REFERENCES

Sl. Name of Member Date of Date of Obituary Time Taken
No. Death References H. M

1 2 3 4 5

1. Shri Ram Kinkar 12.09.2003
(Member, Sixth and Seventh
Lok Sabhas)

2. Shri Daulat Mal Bhandari 10.01.2004 13.07.2004 0 04
(Member, First Lok Sabha)

3. Shri Vitthal Baburao Tupe 01.07.2004
(Member, Twelfth Lok Sabha)

4. Reference regarding death of 16.07.2004 16.07.2004 0 02
school children  in fire
accident at Lord Krishna School
at Kumbakonam, Tamil Nadu

*5. Shri Ramchandra Veerappa 18.07.2004 19.07.2004 0 03
(Sitting Member)

6. Shri Ajay Mushran 11.07.2004 22.07.2004 0 01
(Member, Eighth Lok Sabha)

7. Shri Jang Bahadur Singh Patel 18.07.2004 23.07.2004 0 01
(Member, Eleventh and Twelfth
Lok Sabhas)

8. Shri M.R. Krishna 12.05.2004
(Member, First to Fourth
Lok Sabhas)

9. Dr. K. Venkatagiri Gowda 05.07.2004
(Member, Tenth Lok Sabha)

10. Shri Abdul Ghafoor 10.07.2004 16.08.2004 0 14
(Member, Eighth, Tenth and Twelfth
Lok Sabhas)

11. Shri Hirendra Nath Mukherjee 30.07.2004
(Member, First to Fifth Lok Sabhas)

12. Reference to the terrorists’ 15.08.2004
attack during the Independence Day
celebrations in Assam and Jammu and
Kashmir which resulted in the death of
and critical injuries to children and many
others
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9. PANEL OF CHAIRMEN

Sl. No. Name of Member Date of Nomination

1. Shri Pawan Kumar Bansal

2. Shri Giridhar Gamang

3. Smt. Sumitra Mahajan

4. Shri Ajay Maken

5. Dr. Laxminarayan Pandeya 15.7.2004

6. Shri Balasaheb Vikhe Patil

7. Shri Varkala Radhakrishnan

8. Shri Arjun Charan Sethi

9. Shri Manabendra Shah

10. Shri Devendra Prasad Yadav
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10. PAPERS LAID ON THE TABLE

(a) By Government ... ... 1532

(b) By Private Members ... ... Nil
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11. PERSONAL EXPLANATIONS—UNDER RULE 357

Sl. Name of the Brief Subject Date  Time
No. Member who

made personal H. M.
explanation

1. Shri George Certain Remarks 12.7.2004 0 11
Fernandes made against him by

Sarvashri Raghunath
Jha, Devendra Prasad
Yadav and others in
Lok Sabha on 6 and
7 July, 2004

2. Shri Nitish Certain Remarks 16.7.2004 0 37
Kumar made against him By

Shri Lalu Prasad,
Minister of  Railways in
Lok Sabha
on 14 July, 2004
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12. PETITIONS

Petitions presented by Members — Three
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  * Including 1 Question postponed and 1 withdrawn from starred list.
**  Including 3 Questions deleted and 1 withdrawn from unstarred list.

13. QUESTIONS

(i) Starred Questions

(a) Number of Questions put down in Question 461*
 Lists for oral answer

(b) Number of Questions orally answered 48

(ii) Short Notice Questions

Number of Questions put down in NIL
 Short Notice Question List

(a) Number of Short Notice Questions orally answered NIL

(b) Number of Short Notice Questions Laid on the NIL
Table of the House

(iii) Unstarred Questions

(a) Number of Questions put down in Question 4455**
Lists for written answers

(b) Number of Questions for which written 4868
answers were laid on the table including
those put down for oral answers but were
not called for answer or the Member  was
absent.



SERVER3/RESUMES/2416LS.P6.5
29

(iv) Half-an-Hour Discussion arising out of Answers to Questions
during the Second Session of Fourteenth Lok Sabha

Sl. Brief Subject Name of members Date of Ministry/Deptt. Time taken
No. who got priority Discussion Hrs. Mts.

in the ballot to
raise the
Discussion

-NIL-
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Hours 21 Minutes

Short Duration Discussions under Rule 193 on Matters
of Urgent Public Importance

SUMMARY

No. of notices received : 191

No. of discussions admitted : 8

No. of discussions held : 5

No. of discussions completed : 4

No. of discussions remained part-discussed : 1

Total time taken : 22
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16. SPEAKER/DEPUTY SPEAKER/CHAIRMAN
Announcements/Observations/References/Rulings

Sl. Subject By Whom Date
No.

1. Ruling on the procedure for making The Speaker 12.7.2004
allegations against any person.

2. Reference on the achievement of Major The Speaker 18.8.2004
Rajyawardhan Singh Rathore in winning
the silver medal in the Double Trap
Shooting event at the Athens Olympics.

3. Observation regarding disapproval and The Speaker 20.8.2004
deprecation of the unparliamentary and
disrespectful remarks made by a
member in the House against another
member.

4. Valedictory Reference on the conclusion The Speaker 26.8.2004
of the second session of  the and the
14th Lok Sabha. Prime Minister
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* Laid a copy (Hindi and English Versions) of the statement.
@ With the permission of Hon'ble Speaker, the statement was withdrawn by the

Minister on 16.8.2004.
$ Also laid a copy (English version) of the Framework Agreement.

17. STATEMENTS
(i) Statements made/laid by Ministers under Rule 372 during

Second Session of Fourteenth Lok Sabha

Sl. Brief Subject Name of Minister Date Time taken
No. H. M
1 2 3 4 5
1.* Reconstitution of the Central Shri Arjun Singh 6.7.2004 0 01

Advisory Board of Education
(CABE).

2. Government business for the Shri Ghulam Nabi 9.7.2004 0  05
week commencing the Azad
12th  July, 2004.

3. Dissolution of Arunachal Shri Shivraj V. Patil 9.7.2004 0 11
Pradesh Legislative Assembly.

4. Latest developments pertaining Dr. Manmohan 13.7.2004 0 02
to the sharing of water by Singh
Punjab, Haryana, Rajasthan
and Himachal Pradesh.

5.* Shri Amarnathji Yatra—2004. Shri Shivraj V. Patil 15.7.2004 0 01
6.* Flood situation in Bihar and

Assam. Shri Shivraj V. Patil 16.7.2004 0 01
7.* Rape of three Dalit women in

Madhya Pradesh.
8. Government business for the Shri Ghulam Nabi 16.7.2004 0 19

week commencing the Azad
19th July, 2004.

9. The decision taken by the Shri Arjun Singh 20.7.2004 0 04
Executive Committee of the
NCERT on the report of the
Panel  of Eminent Historians
on the text books of History.

10. Drought situation in Dr. Manmohan 21.7.2004 0 08
Maharashtra. Singh

11.@ Interruptions in the House on Shri Pranab 23.7.2004 0 01
23.7.2004. Mukherjee

12.$ Framework Agreement Shri Kamal Nath 16.8.2004 0 10
adopted by the World Trade
Organization on 1st August, 2004.

}



* Laid a copy (Hindi and English Versions) of the statement.

13. Law and order situation in Shri Sriprakash 17.8.2004 0 03
Manipur. Jaiswal

14. Incident of bomb blast at Shri Sriprakash 17.8.2004 0 02
Dhemaji District, Assam. Jaiswal

15. Government business for the Shri Ghulam Nabi 20.8.2004 0 07
week commencing the Azad
23rd August, 2004.

16.* Correcting the reply given on Shri Priya Ranjan 23.8.2004 0 01
July 12, 2004 to Starred Dasmunsi
Question No. 84 by Shri Suresh
Chandel, M.P. regarding scarcity
of water and the reasons for
delay in correcting reply.

1 2 3 4 5
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(ii) Matters under Rule 377

Position regarding receipt of replies from Ministries during
Fourteenth Lok Sabha (as on 29.9.2004)

Total Number of No. of replies sent Percentage of
Matters raised to members by replies sent to

Ministers and copies Members by
endorsed to the Ministers
Lok Sabha Secretariat

First Session 35 22 62.86
(2.6.2004 to 10.6.2004)

Second Session 220 65 29.55
(5.7.2004 to 26.8.2004)
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(iii) Statement showing the time taken owing to interruptions in
the House during Second Session of Fourteenth Lok Sabha

Date Time spent on Time lost due to Remarks
Interruptions Adjournment of

H. M. the House
following

interruptions
H. M.

1 2 3 4
5.7.2004 0 10 5 43 Interruptions started at 1104 hrs.

and continued upto 1109 hrs. At
1109 hrs. Lok Sabha adjourned
to meet at 1200 hrs. At 1203 hrs.
interruptions again started and
continued upto 1208 hrs. Amidst
interruptions, matters under rule
377 were laid on the Table. At
1208 hrs. Lok Sabha adjourned
for the day.

13.7.2004 0 14 1 41 Interruptions started at 1214 hrs.
and continued upto 1215 hrs.
Lok Sabha adjourned at 1215
hrs. to meet at 1400 hrs. When
the House re-assembled at 1400
hrs., interruptions again started.
Amidst interruptions, matters
under Rule 377 were raised/laid
on the Table. Lok Sabha
adjourned at 1404 hrs. to meet
at 1500 hrs. When the House
re- assembled at  1500 hrs.,
interruptions again started and
continued upto 1513 hrs.

15.7.2004 0 35 5 17 Interruptions started at 1104 hrs.
and continued upto 1114 hrs. At
1114 hrs. Lok Sabha adjourned
to meet at 1200 hrs.
Interruptions again started at
1203 hrs. and continued upto
1207 hrs.  At 1207 hrs. Lok Sabha
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1 2 3 4

adjourned to meet at 1400 hrs.
When the House re-assembled
at 1400 hrs., interruptions again
started and  continued upto 1420
hrs. At 1420 hrs. Lok Sabha
adjourned to meet at 1500 hrs.
At 1501 hrs. interruptions again
started and continued upto 1502
hrs. At 1502 hrs. Lok Sabha
adjourned for the day.

20.7.2004 0 04 0 20 Interruptions started at  1100 hrs.
and continued upto 1104 hrs.
Lok Sabha adjourned at 1140 hrs.
to meet at 1200 hrs.

22.7.2004 0 01 5 10 Due to interruptions, Lok Sabha
adjourned at 1146 hrs. to meet at
1200 hrs.

Interruptions again started at
1200 hrs. and continued upto
1201 hrs. Due to continued inter-
ruptions, Lok Sabha adjourned at
1201 hrs. to meet at 1400 hrs. At
1404 hrs. Lok Sabha adjourned
for the day.

23.7.2004 0 03 5 51 Interruptions started at 1101 hrs.
and continued upto 1104 hrs. At
1104 hrs. the Lok Sabha was
adjourned to meet at 1200 hrs.
When the Lok Sabha
reassembled at 1200 hrs.,
interruptions  started again.
Amidst interruptions papers were
laid on the Table. At 1205 hrs.
 Lok Sabha adjourned for the day.

17.8.2004 0 12 0 48 Interruptions started at 1100 hrs.
and  continued upto 1112 hrs.
Lok Sabha adjourned at 1112 hrs.
to meet at 1200 hrs.
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1 2 3 4

18.8.2004 0 03 0 37 Interruptions started at 1419 hrs.
and continued upto 1421 hrs. At
1421 hrs. the Lok Sabha was
adjourned to meet at 1445 hrs.

Interruptions started at 1501 hrs.
and continued upto 1502 hrs. Lok
Sabha was adjourned at 1502
hrs. to meet at 1515 hrs.

19.8.2004 0 07 4 02 Interruptions started at 1124 hrs.
and continued upto 1130 hrs. At
1130 hrs. Lok Sabha adjourned
to meet at 1145 hrs. Interruptions
started  at  1412 hrs.  and c o n -
tinued upto 1413 hrs. Lok Sabha
adjourned at 1413 hrs. for the
day.

20.8.2004 0 11 4 28 Interruptions started at 1216 hrs.
and continued upto 1222 hrs. At
1222 hrs. Lok Sabha adjourned
to meet at 1400 hrs.

Interruptions again started at
1400 hrs. and continued upto
1405 hrs. At 1405 hrs. Lok Sabha
adjourned to meet at 1530 hrs.
When the Lok Sabha re-
assembled at 1530 hrs. Papers
were laid on the Table and first
Report of Private Members Busi-
ness was adopted. Thereafter,
Lok Sabha adjourned at 1535
hrs. for the day.

23.8.2004 0 06 5 33 Interruptions started at 1100 hrs.
and  continued upto 1106 hrs.
Lok Sabha adjourned at 1106 hrs.
to meet at 1400 hrs. When the
Lok Sabha  re-assembled at 1400
hrs. formal items of the Business
were taken up. Thereafter, at
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1 2 3 4

1421 hrs. due to interruptions,
the Lok Sabha was adjourned
for  the day.

24.8.2004 0 04 5 56 Interruptions started at 1100 hrs.
and continued upto 1102 hrs. At
1102 hrs. Lok Sabha adjourned
to meet at 1130 hrs. Interruptions
again started at 1130 hrs. and
continued upto 1132 hrs. At 1132
hrs. Lok Sabha adjourned for the
day.

1 50 45 26

Time calculated on the basis of normal time of the House i.e. from 11 A.M. to 1 P.M. and
2 P.M. to 6 P.M.
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(iv) Statement indicating matters raised after Question Hour and
before  taking  up  of the listed business and the time taken
thereon during Second Session of Fourteenth Lok Sabha

Date Number of Number of Members Time Taken
matters raised who spoke H.  M.

5.7.2004 Nil Nil Nil
6.7.2004 Nil Nil Nil
7.7.2004 15 20 0 47
8.7.2004 Nil Nil Nil
9.7.2004 22 25 0 48

12.7.2004 9 17 0 44
13.7.2004 1 1 0  01
14.7.2004 10 14 0 38
15.7.2004 Nil Nil Nil
16.7.2004 20 22 0 25
19.7.2004 Nil Nil Nil
20.7.2004 9 12 0 18
21.7.2004 3 4 0 05
22.7.2004 Nil Nil Nil
23.7.2004 Nil Nil Nil
16.8.2004 17 22 0 42
17.8.2004 1 1 0 08
18.8.2004 1 3 0 18
19.8.2004 28 29 0 46
20.8.2004 Nil Nil Nil
23.8.2004 1 4 0 09
24.8.2004
to Nil Nil Nil
26.8.2004

Total 137 174 5 49

}
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18. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS
OF BUSINESS TRANSACTED DURING THE SECOND SESSION

OF FOURTEENTH LOK SABHA

Business Time taken Percentage of the
total time taken

1 2 3
H M

BILLS
Government Bills 0 43 0.77
Private Members’ Bill 0 13 0.23

BUDGETS—
(a) Railway Budget 12 54 13.95
(b) General Budget 19 28 21.05

CALLING ATTENTION NOTICES 2 52 3.10
DISCUSSIONS—
Short Duration Discussions (Rule 193) 22 21 24.17
MATTERS OF URGENT PUBLIC
IMPORTANCE RAISED AFTER THE
QUESTION HOUR 5 49 6.29
MATTERS UNDER RULE 377 1 47 1.93
MOTIONS—
Motions under Rule 388 0 15 0.27
QUESTIONS 13 03 14.11
RESOLUTIONS—
Government Resolutions 0 01 0.02
Private Members’ Resolutions 4 59 5.39
STATEMENTS (RULE 372) 1 06 1.19
OTHER MATTERS such as Oath 6 58 7.53
or Affirmation, Paper Laid on the Table,
Obituary References, Questions of
Privileges, Points of Order, Personal
Explanations etc.

TOTAL 92 29 100.00

MGIPMRND—2416LS—13-10-2004.
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